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ORDER
(DATE OF HEARING 22.4.2004)
The petition was filed by Neyveli Lignite Corporation Ltd. seeking in principle
approval of the Commission for pre-mature repayments of KFW loans and pass on the
premium payable to KFW which is incidental to make pre-mature payment, as also the

benefits of likely reduction in interest to the respondents. The petitioner had drawn loans



from KFW Germany during 1995-96 and 1996-97 to meet the foreign exchange
requirements in connection with life extension programme for its Thermal Power

Station |, and for TPS | Expansion Project. The petition was listed for final disposal.

2. Earlier, an affidavit, sworn on 24.2.2004 was filed on behalf of the petitioner with
a prayer for withdrawal of the petition for the reasons stated in the affidavit. Shri K.
Sekhar, GM, who appeared for the petitioner reiterated the request for withdrawal of the

petition with a further prayer for grant of liberty to file a fresh petition, if necessary.

3. The petitioner is allowed to withdraw the petition. Liberty is granted to the

petitioner to file a fresh petition, if so advised, in accordance with the law.
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